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H fF dadta-Trf 7N IEF I 39 Demanp No. 105—Lok SABHA
T ¥ Faw a¥ AR A & 5 “That a sum not exceeding
a7 #1 99 # 1 wirqaw oo g, Rs, 90,65,000 be granted to the
. . President to complete the sum
99 qAG 297 far site wa daz qwra necessary to defray the charges
T =i, gy wfaw faq Ta< Fr aw which will come in course of pay-
¥ w¢ sryteer FEaT ST T TCIRET ment during the year ending the
N ’ fr 31st day of March, 1962, in respect
W FGAZ TFT GAFT qATA PR A0 of ‘Lok Sabha’”
DeEMAND No. 104—DEPARTMENT OF DEMAND No. 107—RAJYA SABHA

PARLIAMENTARY AFFAIRS
“That a sum not exceeding

Rs. 34,85,000 be granted to the
President to complete the sum

“That a sum not exceeding necessary to defrfay the charges
Rs. 235,000 be granted to the Wwhich will come in course of pay-
President to complete the sub- ment during the year ending the
necessary to defray the charges 315} dafy of March 1962, in respect
which will come in course of of ‘Rajya Sabha'?

payment during the year ending
the 31st day of March, 1962, in DemaND No. 108—SECRETARIAT OF THE

respect of ‘Department of Parlia- VICE-PRESIDENT
mentary Affairs’.”

Mr. Speaker: The question is:

“That a sum not exceeding
Rs. 65,000 be granted to the

The motion was adopted. President to complete the sum
_ necessary to defray the charges
Mr. Speaker: I will now put the which u":'i]] come yin course‘of
other demands tol tht_a vote of the payment during the year ending
House. The question is: the 31st day of March, 1962, in
“That the respective sums not respect of '?:Ecretariat of the
exceeding the amounts shown in Vice-President’.”
the fourth column of the order
paper, be granted to the President,
to complete the sums necessary
to defray the charges that will 17.02 hrs.
come in course of payment during
the year ending the 31st day of APPROPRIATION (NO. 2) BILL®
March, 1962, in respect Of. the The Minister of Finance (Shri Mor.
heads of demands entered in 'the arji Desai): 1 beg to move for leave
second column thereof against to introduce a Bill to authorise pay-
Demands Nos. 105, 107 and 108 ment and appropriation of certain
relating to Lok Sabha, Rajya sums from and out of the Consolidated
‘S’a_bh; arl.(:l tS"ecretanat of the Fund of India for the services of the
Jce-Fresident. financial year 1961-62.

The motion was adopted.
[The Motiong for Demands for Grants

Mr. Speaker: The question is:

which were adopted by the Lok “That leave be granied to intro-
Sabha are reproduced below— duce a Bill to authorise payment
Ed.] and appropriation of certain sums

'Publisﬁed in the Gazette of India Extraordinary Part Il Section 2, dated
19-4-81.
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from and out of the Conso!idaled
Fund of India for the services of
the financial year 1961-62."

The motion was adopted.

Shri Morarji Desal: I introduce the
Bill.

17.03 hrs,
FINANCE BILL, 1961

Mr. Speaker: The House will now
take up the Finance Bill

Shri Prabhat Kar (Hooghly): May I
suggest that the Finance Bill be taken
up tomorrow?

The Minister of Finance (Shri Mor-
szjt Desai): I wil make my spcech.

Mr. Speaker: Let the hon. Minister
Start.

Shri Morarji Desai: I beg to move*:

“That the Bill to give effect to
financial proposals of the Central
Government for the financial year
1961-62 be taken into considera-
tion.”

The Bill has been before the House
for over a month and a half during
which period there have been cam-
menls on the provisions of the Bill
both inside the House as well as from
the members of the public.

The House will recollect that in the
fie'd of Union excises my proposals
cover both adjustment of the existing
rates as well as levy of excise duties
on certain new commodities. Taking
into account the views expressed
during the general discussions in the
Parliament and the criticism received
from the trade and the members of
the public and considering the diffi-
culties brought to my notice, I an-
nounced certain concessions while
replying to the general discussion in
this House on the 17th March. Since
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then I and my officers have had fur-
ther discussions with the representa-
tives of the frade. I have also had
the benefit of receiving suggestions
from some of the hon. Members of
Parliament, who wrote to me or met
me with particular reference to cer-
tain sectors of fhe industry which,
they felt, had been adversely affected
by the budget proposals.

I have carefully considered the
views expressed and the sugges-
tions received from all these quart-
ers. 1 am afraid, and I hope the
House will agree with me, that in
view of the urgency for raising fur-
ther resources for the Third Plan, T
am hardly in a position to make any
radical modifications in the proposals
besides the exemptions and conces-
sions which I have already expressed’
in this House. However, as a result
of the detailed studies, which it is
not always practicable to have when
the budget proposalg are being formu-
lated, 1 find that there is some scope
for makng adjustments which will
help in removing genuine hardship
without at the same time sacrificing
substantial amount of revenue. With
your permission, Sir, 1 shall briefly
discuss; the steps which I propose in
this direc'ion.

While speaking before this House omr
the 17th March, I expressed my in-
tention to reduce the effective inci-
dence of the increase in the excise
duty on kerosene other than inferior
by 50 per cent. I have since taken
steps to prescribe suitable tests for in-
ferior kerosene so as to facilitate
assessment at the lower rate. This
will also facilitate import of more
inferior kerosene. Steps are being
taken to encourage this as replace-
ment of superior kerosene by inferior
kerosene means saving in foreign ex-
change. 1 expect that before long
inferior kerosene will be available in
adequate quantities throughout the
country. This will help the average

*Moved with the recommendations

of the President.





